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PAPERS LAID ON THE TABLE*

D etailed  D e m a n d s  for G ran ts  of 
M in is t r y  of  S hippin g  & T ranspo rt  

for 1977-78

THE PRIME MINISTER (SHRI 
MORARJI DESAI): I beg to lay on 
the Table a copy of the Detailed De­
mands for Grants (Hindi and English 
versions) of the Ministry of Shipping 
and Transport for 1977-78. [Placed
in Library. See No. LT—648/77].

F ood C o r p o r a tio n s  (2nd A m d t,) 
R u les , 1977

THE MINISTER OF AGRICUL­
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): I beg
to lay on the Table a copy of the 
Food Corporations (Second Amend­
ment) Rules, 1977 (Hindi and Eng­
lish versions) published in Notifica­

t io n  No. G.S.R. 413(E) in Gazette of 
India dated the 25th June, 1977, 
under sub-section (3) of section 44 of 
the Food Corporations Act, 1964.
IPlaced in Library. See No. LT— 
649/77].

Notifications under C ustoms  A ct, 
1962

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI
H. M. PATEL): I beg to lay on the 
Table a copy each of the following 
Notifications (Hindi and English ver­
sions) under section 159 of the Cus­
toms Act, 1962: —

(1) G.S.R. 427(E) published in
Gazette of India (dated the f 1st 
July, 1977, together with an ex­
planatory memorandum.

(2) G.S.R. 428(E) published in
Gazette of India dated the 1st 
July, 1977, together with an ex­
planatory memorandum.
[Placed in Library. See No. LT— 

650/77].

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): I am on a point of 
order. Under Direction 2, sub paja
2, unless the Speaker otherwise dir­
ects on any particular occasion, the
relative precedence of the classes of
business before the House specified 
shall be in the following 0rder: —

(i) Oath of affirmation
(ii) President's Address to be 

laid on the Table.
(iii) Obituary references.
(iv) Questions including short 

notice questions.
(v) Leave to move motions for 

adjournment of the business of the 
House.

(vi) Questions involving a breach 
of privilege.

(vii) Papers to be laid on the Table.
I have given notice of a breach of 
privilege under rules 222 and 223. 
So, I should be allowed to raise it 
before the papers are to be laid.

MR. DEPUTY-SPEAKER; I think, 
you have yourself answered it 'unless 
the Speaker otherwise directs1. So,


